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Order of the Single Member Bench 6911Vered by -

Hon'ble shri T. Chandrasekhara Reédy, Member(Judl Y.

This is a application filed under Section‘19 of the
Administrative Tribunals act to direct éhe reépondents to
step up and refix applicant's pay &s U.Q.C. egual to the
pay of his junior (P.K.,k.Murthy} and to pay arrears on

. ; \ ‘ .
such refixation &nd to pass such other orderor orders &s
: r
may Geem fit and proper in the circumstances of the cuse,-
) |

The facts giving rise to this O.AL_in brief are
as follows:~- ;

2, The applicant was appointed as‘L.D.C. in the
Corporation of reSpOndents'on  3,1.1974, «  ° The épEJiCant wi

promoted as U,D.C. on regular basis dnf 1‘3 7.1§31_ . One

Sri P.K.K. Murth\L tha 1e dnninar
as L.D.C. on28,4,197¢ in the re=pondents corporatlon. He

too .was promotec &s U.D.C. on regular bQSis on 18,7.1981 AS
I

Sri P.K.fx.MurthX{Junlor to the appl:.u.ant was promoted on
adhoc basis as U.D.C. earlier than the applicant, the pay
of the said SriP, K.h.MurthY'WGS flxed at'a higher rate

than that of the cppllcant When the appllcant was regularly

)
promoted as U D;u. on, 18 7 1981 . As Junior to the applicant

~ |

was promoted on adhoc basis earller than‘the applicant and

when the applicant was promoted on regulamibasif/an anomaly

' arosef es the pay of the applicant was less,than that of

his junior Sri #.K .R.Murthy. This disparity in pay haé
continued, So, the present_o.h. is filed by the applicant

for the relief as already indicated above,,
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.- restricted only for & period of one year Prior to the

!J"‘ .
: D 5

o o .
3. Counter 1%%%11ed'by the respondents opposing

this O.s, Today we have heard Mr,B.S.Rahi, for the applicent -
and Mr,V,kajeswara hLao for Mr,N.i.,Devraj, for the respondents,

4. The guestion of limi'tation is raised in the 0.A,

It ;s_weil settled that with regard to the'&ixation of pay

and grant of pen$ionary benefits there canhet be any question
of limitation as the grievance would be of Eontinuous ’ ‘
nature, . So, in view of-this posi tion, we are of the opinion
that it is not oben'for the re5pondehts to raise in this O.b,

the point of limitation. But no doubt, the parties that

'appxeach‘the Tribunal are governed¢ by the pﬁovisions of

Section 21 of the Administrative Tribunals Act, which deals
with the question of limitation, As we are}dealing with the

case of continuous grievance, in view of the provisions of
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benefits that are to be granted to the applicant are to be

~ P -—- -

filing of this 0.A, | S

S The following facts are not in ¢iﬁpute in this

0.A. (1) The applicant,and the said Sri P»K.K.Murthy

(junio: to the'applicant)belong to the same Categery and the

post for which they are chOlnteO andé peroteo‘cre identical

and are in the same cadre. (2) the scale of pay of the 1ower

post (L.D.C.) and higher post (U D .C. ) in which the applican/;

and the P.K.i.Murthy jyynijor to the applicant?are entitled to -

draw'éay are identiceal, Sri?.K.R MurthY though was junior to

/

the applicant due to the adhoc promotion purely under

fortuitous circumstences, had earned certain increments

. That is how the pay of the said SriP.K.R. Murthy junior to the

eppliCant-hao became higher then that of theLapplicant.
But it is not in‘diSpute that seid SriP.K.R.Murthy was

reguldzly pxomoted as U,D,.C, on! 1317 iog1 '>and where as the
BA ;\—Q‘g».l‘wk ﬁ

akc
appliCant was promoted as’ U, D, Z.o t i8 . 7 1981 . So, as the
Y 7 - e T




from one yesr prior to the filing of this O.A. !i.e. from

o.'4 P

applicant ahdathe'Said sri Murthy weré:récruited

into service in the res ondents corporation intthe same cadre
and in the same grade and theif‘pay ﬁéale 1& idenéical in
all :eSpect§ both 1in }heiower’grade:analinthe higher graqsf
%ﬁ;re'gannot be eny doubt about the fect that:the,appiicant
herein is entitled for stepping up of his pay equal to that
of Sri P.K.ne.Murthyjunior to the applicent wLe;f518;7.81 on

which date the s&id ?.K.B.Murthyas elready pointecd out ha&peen

regularly piomoted as U,D.J. 50, the applicant is entitled to

get his pay fixed notionally on par with his junior Sri’ !

P.K.R.Murthy - ﬁ.e.f718.7.1981. Besides the: appllcant w111

also be entitled for all notional benefits w.e.f. 18,7.81 not

. 1
only in the post of U.D.C, but also in other pasts in which the

applicent had been promoted¢, But as aireadyi

applicant will be ‘entitled to actuzl monetary- benefits only

pointed out the

12.3,92  and hence a direction is lisble to be given to the

respondents on the lines indicated above, l

6. ©  Hence, the resoondents are hereby direéted to step up (

notionally the pey of the appllcent on par with his junior
SriP.K.hMurthyip the post of U.L..C w.e.f. 18.7. 1981 and

grarnt €1l notional benefits in the post of U{D C. and the

other post/posts to which the appllcont was pIOmOted Further,

we direct the reSpondentb to grant actual monetary benefits to
the applicant w.e, E i2, 3 92 ‘which is one year.fnom the date

; .
of filing of this 0.A. 0.& 1s allowed uccorningly. The
N, j -
other reliefs with regaré to payment of intereqt are refused,
A

The parties ‘shall bear their own- costs,

. . ‘ ' '
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/ . (‘ﬁ&"‘lot"tc‘ &e_'jt‘r-‘-n—'tr;
. (T CHANDRASEKHARA REDLY )

Member (Judl, )

-Dated: 1%th March, 1993 L ’

(Dictated in Open. Court)
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IN THE CENTR ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BLE MK.JUSTICE V.NEELADRI R20
ICE CHAIRMAN

AN

THE HON'BLE MR.k,/BALASUBRAMANIAN 3
FMEMBER (ALMN)

AN

FTHE HON'BLE ' MR.T.CHANDRASEKHAR ¢ __
REDDY 3 MLMBER(JUIL)

+

DATED:. F(6- 3 -1993

ORBER/JUDGMENT

R.P./ C.B/M.A.NoO,
ing

0.a.fo.  21Yazys

T.A,.No, ~ (W.P.No )

Admitged and Interim directions
issued.

Allowed. |

t—._"‘_—-;

Dispos¢diof with directions .
Dismisped as withdrawn. "'-; ‘
Dismi sedB ' ' . | s
Dismifsed for default. '

Ordejed/Re jected.

No order as to costs.
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